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By Speed Post.

BEFORE SMT. ZOYA HADKE. JOINT SECRETARY & LEGAL ADVISER & FIRST APPELLATE
AUTHORITY (JUDICIAL)

(Under Section 19 of RTT Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS
ROOM NO. 422, ‘A” WING, SHASTRI BHAWAN, NEW DELHI 110001
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Appeal No.3/JS&LA(ZH)/Judl/2014
IN THE MATTER OF:

Shri Aseem Takyar,

Plot No. 144, Phase-1,

Udyog Vihar,

Gurgaon-122 016.

(Haryana) Appellant

Versus

Central Public Information Officer (J)

Ministry of Law & Justice

Department of Legal Affairs

Shastri Bhawan.. i Sy -

New Delhi — 110001 Respondent

ORDER
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The instant appeal dated 29.10.2014 received on 03.11.2014 has arisen out of RTI
application dated 09.09.2014 by which the applicant has sought the following information:-

“Please refer to enclosed copy of the news article, ‘Subramanium withdraws as amicus’,
‘Indian Express’ dated 06.08.2014 (copy enclosed). Iwill be obliged, if your good office
provides me copy of the withdrawal, letter, request submitted by Shri Gopal
Subramanium, contents of which were published in the ‘news article’.”

2. The CPIO in reply dated 22.10.2014 has stated that, ‘no such information is available in
this Department’, &

3 In his appeal, the applicant/appellant has stated that the information has been declined by
the CPIO. It is also stated that CPIO did not transfer the application u/s 6(3) of the RTI Act,
2005. It is prayed that CPIO may be directed to transfer the application to the concerned
authority.
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4. After careful examination of the matter, [ am of the considered view that the reply given
by the CPIO to the RTI application is proper as no such information is available in this
Department as the news article referred to by the applicant itself states that the amicus curiae
was appointed by the Supreme Court. Therefore, withdrawal letter/request submitted by Shri
Gopal Subramanium would have been addressed to the Supreme Court itself.

5. The CPIO is, therefore, directed to transfer the RTI application to the Supreme Court
which is the concerned Public Authority.

6. In case, the Appellant is aggrieved with this order, he may file a second appeal before
Hon’ble CIC, 2™ Floor, August Kranti Bhawan, Bhikaji Cama Palace, New Delhi-110066,
within the time period as prescribed under the provisions of RTI Act, 2005.

The parties be informed accordingly.

Hadre

(Zoxd Hadke)

Joint Secretary & Legal Adviser &
First Appellate Authority

Date: 20.11.2014

Copy to:-

I: Shri Aseem Takyar, Plot No. 144, Phase-I, Udyog Vihar, Gurgaon-122 016 (Haryana).

DLA & CPIO (Judicial), D/o Legal Affairs, Shastri Bhawan, New Delhi-110001.

Shri K. Ginkhan Thang, DS & CPIO, Implementation Cell, Department of Legal Affairs, Shastri
Bhawan, New Delhi.
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4. _RTICell, Department of Legal Affairs, Shastri Bhawan, New Delhi,
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- 144, Phase-l, Udyog Vihar, Gurgaon,122 016, Haryana ASEEM TAKYAR

124-2439144, Fax : 0124-4006960

bile : 9310149198. 9999463993
Aaﬂ : aseemtakyar@hotmail.com ; aseemtakyar8@gmail.com

Through Speed Post

First Appeal under Section 19 (1) of the Right to Information Act,

To, dated 29.10.2014

Ms. Zoya Hadke,

Ld. Additional Legal Adviser,
-Cum-First Appellate Authority,
‘Department of Legal Affairs ’,
‘Ministry of Law and Justice’,

‘Room No 422, ‘A’ Wing, 4t Floor,
Shastri Bhawan, New Delhi 110 011.

Appellant respectfully, submits as under:

That appellant has filed the RTI, Application dated 03.09.2014 (Copy enclosed as
Annexure-A) and thereafter, received on 2710.2014 letter/reply dated 22.10.2014

(Copy enclosed as Anngxure-B) whereby, information was declined and being

aggrieved consequently, filing the present first appeal under Section 19 (1) on the

following grounds, as under:

Grounds: !
- -+ ———At the-suisel, it-Is respectfully submitted that,-CPIC-had daclined the-information — -

while contemplating that, information is not available with its department and be
that, as it may however, peoint to be noted is that, CPIO didn’t transferred the =
application under Section 6 (3), which is mandatory as per provisions of the law,

hence, present first appeal.

‘.E[F_Y.EE

In the situation, appellant request your authority to direct the CPIO fo transfer the
applicdtion with concerned ‘public authority’, forthwith, as substantial fime has
already been lapsed.

It is, prayed accordingly. 4
Appellgnt
Place: Gurgaon.

Encl: as above



t No. 144, Phase-|, Udyog Vihar, Gurgaon,122 016, Haryana
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Through Speed Post

Application under Section (6) of the Right to information Act, 2005

To, dated 09.09.2014
The Central Public Information Officer, (CPIO),

‘Ministry of Law and Justice’,

4th Floor, ‘A-Wing", Shastri Bhawan,

R.P Road, New Delhi 110 001.

Particulars of Information: ‘Regarding Mr. Gopal Subramanium’.
Applicant Desires follov'ving information, as u.nge[:

1. Please refer to enclosed copy of the ‘ﬁews arficle, ‘Subramanium withdraws as
amicus’, ‘Indian Express’ dated 06.08.2014 (Copy enclosed). | will be obliged, if

your good office provides me copy of the withdrawal, letter, request s,ubmiﬂéd by

-Shri. Gopal Subramanium’, contents of which ware published in the ‘news enficle’, — —— ..

The information is required through post at the address mentioned above on any size _
of paper and the prescribed fee of Rs 10/- is enclosed vide IPO No 23F 344320.

Place: Gurgaon ‘ LIV/
‘ : Applicant
Encl: as above
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F. No.44(5)/2014-Judl, i
Government of India jjECEIVIES
Ministry of Law & Justice 2 7887 s ”

Department of Legal Affairs
Judicial Section

Shastri Bhawan, New Delhi.
Dated 22.10.2014

To

Shri Aseem Takyar,
Plot No. 144, Phase-I,,
Udyog Vihar,
Gurgaon-122016
(HARYANA)

Subject:-  Information §i@er RTI Act, 2005.

Sir,

I am to refer to your RTI application dated 09.09.2014 transferred to
this Department by the Department of Justice vide OM No.9/58/2014-RTI/LD
dated 19.09.2014 (received on 29.09.2014) on the subject mentioned above
and to say that no such mformatlon is available in this Department.

2 Ms, Zoya Hadke Addmlogalr.LagaLA.dxise;,MinistryJ;ﬁLﬂw&J ustice, ____

Department of Legal Affairs, Room No. 422, ‘A’ Wing, 4™ floor, Shastri
Bhawan, New Delhi-110001, Tel No. 23071014, is the Ist Appellate
Authority. The period of limitation for filing the Ist Appeal is 30 days.

Yours faithfully,

gl:hshra)

Central Assistant Public Information Officer
’ Tel.No.23383255
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